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DR. SUBRAMANIAM SWAMY: .. 
arid earlier the Wmchoo Committee 
and also the 123rd Report of the 
Public Accounts Committee which 
has said in a negative sense that tax 
evasion cannot be removed by the 
voluutary disclosure scheme. I 
would like to know from the Minister 
whether he has given any thought, 
since his last speech, to the recom-
mendations of these tax-Committees 
and also the opinion of the Public 
Accounts Committee on the subject. 

SHRI SONTOSH MOHAN DEV: 
Sir, he is a member of the Estimates 
Committee, and the Estimates Com-
mittee is examInmg income-tax. 
lIe rannot ask this question. and it 
should not he replier! to. We have got 
instruetions not to ask questions. A 
senior Member should not misguide us. 

DR SUBRAMANIAM SWAIVIY: 
havE' asked about the Choksi Co:nmit-
tE'/.'. I helVe asked ~~  the public 
A':cC)lnts Committee ... 

SHRT R. VENKATARAMAN: I can 
t<lke care of that. 

The question reI[lies to summary 
~  ... 

DR. SUBRAMANIAM SWAMY: No, 
it is about tax evasion. 

SHRl R. VENKATARAMAN: If you 
would look into the question. it re-
lates to summary assessments ... 

MR. SPEAKER: You are ·right. 

SHRI R. VENKATARAMAN: The 
question that has been .put by the hon. 
Member Dr. Subramaniam Swamy 
doe!! not relate to summary assess-
ment and, therefore, I am unable to 
answer. 

DR. SUBRAMANIAM SWAMY: 
Please read the Question. Sir, what 
he says may be in the article, but the 
Question is about tax evasion. Please 
read the Question yourself. Sir. Tf 
you want to save the Minister, that is 
a different thin,. 

SHRI MADHA VRAO SCINDIA: tt 
does refer to summary assessments. I 
have re :e:red to the newspaper report 
which talks about summary asssess-
menis. 

DR. SUBRAMANIAM SWAMY: Tax 
Evasion. 

SHRI MADHAVRAO SCINDIA: Tax 
evasion under Summary Assessment. 
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SHRI R. VENKATARMAN: I want 
notice. 

MR. SPEAKEH: Next question·-· 
Shri Halder. 

SHRIMATI PRAMILA DANDA-

VATE: Mr. Speaker, Sir ... 

MR. SPEAKER: Sony, it is 01'"", 

Madam. 

Mr. Halder-not h\!re. Next 
question. 
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I( If) ~~  ",r ~~  :t fiIi,a: 
iii. t'l'1Ii ~ $t i ? 
THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SA WAI SINGH SISODIA): (a) to 
(C). An. instalme'nt of dwrness allow-
ance to the Central Government 
employees is considered after every 8 
point increase in the 12-monthly 
average of the All India Average Con_ 
sumer Price Index for Industrial 
Workers (General) (1960=100). The 
last instalment of Additions} Dearness 
Allowance was sanctioned to the em-
ploye,es with ~  'from 1st September, 
1980 With reference to the index 
average of 376. At the end of Novem-
ber ,1980 the index average was 386.66 

~ registering a further increase of 
8 (Xlints. Consequently another instal-
ment of additional dearness allow-
ance to the Central Govemment em-
ployees with effect from 1st December. 
1980 has become due for consideration. 
The question of paying this instalment 
is under consideration of the Govern-
ment. 
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THE MINX.or. 0' 'INAJrtCE 
~  ft. VJIIdtA"'1'ARAMAN): S. far 
as ~ ftrst polat lllOOIlCltt'ned, naMe-
ly, increase Jib the conlumer ~ ~ 
dex, I am sure tbe hon. Mentbez;, _1 
ltamavatar Shastriji knows very .... 11 
that it is calculated on a twelve moath-
ly average and the increase in Vrioes 
which occurred last year is being re-
ftected now. We bave repeatedly 
stated that in tbe year 1979 there "'S 
been a very high and steep rise in 
prices and as a result of that, the 
average price increase in that year 
was )9 per cent. Now that is being 
reflected as we are taking a twelve 
monthly average and I hope the bon. 
Member knows that when we say that 
in this year the increase has been less 
than in last year, it is not any contra-
diction when the rise in the consumer 
price index is calculated for the pur-
pose of payment of Dearness allow-
ance to government servants. 

So far as payment of Dearness allow-
anCe is concerned, we have to pay and 
we have accepted the liability, The 
decision will be taken very soon and, 
I am sure, much sooner than my friend 
expects 
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THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 

PRANAB MUKHERJEE) (a) N",Sir. 

(b) and (c). Do not arise. 
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SHRI PRANAB MUKHERJEE: Sir, 
the hon. Member is a little confused 
with the project itself and the bead 
office of it. So far as the Khetri Cop-
per Project office is concerned. it is 
already in Khetri and the head office 
of the Hindustan Copper LlJnited ... ·as 
shifted in 1973-·not nowo-to Calcutta. 
After that two or three other eOpper 
complexes were also brought within 
the purview Of the H. C. L. one 
in Ghatshila in Bihar and the 
other in Malanjkhand in Madhya 
Pradesh. It was thought that the 
head office should be there. So 




